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under Rule 377
.BHR] KANWARLAL GUPTA
(Delhi Sadar): With your kind per-
mission, may I submit that I gave a
notice to you under rule 977 regard-
ing the withdrawal of consent by the
Karnataka Government tp C.BI. to
investigate criminal offences? This is
a serious matter, and it affects Cen-
tre-State relations.

MR. SPEAKER: 1If you make &
statement now, I need not allow it.
1 have not disallowed it. The matter
js under consideration.

SHR] K. GOPAL (Karur): You
were kind enough to say that you
were considering my notice, but some
procedure should be evolved. Noti-
ces are sent and whoever is allowed
is informed, but in respect of notices
which are not allowed, the office
should have the courtesy st least to
inform the Member that it has not
been allowed.

MR. SPEAKER: You are mis-
understanding the positlon. Notices
which are not allowed today may be
allowed tomorrow.

SHRI K. GOPAL: I have not heard
about last week’s notice till today,

MR. SPEAKER: Only it it is
rejected you are informed, because
we select five notices every day.
What I consider to be more urgent I
select earlier. That is all. That does

not mean that your notice has been
rejected.
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MR. SPEAKER: If you make the
statement now ,I not allow it
later.  Your is  under
consideration. .

SHR] K. LAKKAPPA (Tumkur):
Indian nationals have been drafted
as mercenaries by the Lebanese. I
have given notice. It is a very seri-
ous matter. Therefore, I draw your
attention to it.

MR. SPEAKER: Yesterday, the
Forelgn Minister made a statement.
You were not here. -

SHRI K. LAKKAPPA: That is not
correct.

12.14 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED POLICE FIRING AT THE
BarLaprra Iron Ore MINEs ON 5 APnrL,
1978
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THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): Sir,
it is with a sense of deep grief and
distress that I rise to inform the House
of the unfortunate incidents which took
place at the Bailadila Iron Ore Mines
of the National Mineral Development
Corporation. in Bastar District on the
Sth April 1978, in which 9 persons,
including a Police Head Constable, lost
their lives and several others, includ-
ing State Government Officers and men
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and mining workers received serious
injuries. Two more persons later sye-
cumbed to their injuries in hospital
The Minister for Tribal and Harijan
of the Government of Madhya Pradesh,
Shri Baliram Kashyap accompanied by
the Inspector General of Police have
visited the site of the incidents on
the 6th April, 1878. The Chief Minis-
ter of Madhya Pradesh has alse an-
nounced that a judicial enquiry headed
by a High Court Judge would be held.
He has also announced immediate ex-
gratia payment of Rs. 5,000 each to
the families of the deceased persons
including the head constable, Rs. 1,000
to each person with bullet injuries
and Rs. 250 to each of the persons
otherwise injured and hospitalised.

N.M.D.C. has also announced im-
mediate ex-gratia payment of Rs. 5,000
to the family of each of the deceased
and Rs. 1,000 to all persons injured
and hospitalised (60 persons). Addi-
tionally, an amount of Rs. 100 will be
given by N.M.D.C. to all those whose
huts have been destroyed in fire. The
Contractor has also announced ex-
gratia payment of Rs. 1000 to the
relatives of each of the deceased.

While we shall have to awalt the
findings of the Judicial Enquiry, I am
sure the Hon'ble Members will join
me in conveying the sympathies of this
House to the bereaved families.

As I had stated in the Rajya Sabha
on the 3rd March 1978, manual mining
of float ore, through a system of con-
{racts, was resorted to in the Bailadila
area as a temporary measure, till such
time as the production {from the
mechanised mines came up, to meet
the commitments under a long-term
iron ore export contract entered into
by the MMTC with the Japanese Steel
Mills. In terms of this contract, an
annual quantity of iron ore, increas-
ing from 4.8 million tonnes in 1871-72
to 8 million tonnes in 1975-76 and each
wvear thereafter upto 1981 was to be
exported to Japan from Bailadila via
Visakhapatnam,
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Over the last 2 or 3 years, however,
due to the acute recession in the gtoel
industry all over the world, and me
particularly in Japan, where this year
the production has been cut back from
a capacity of about 140 million tonnes
to about 100 million tonnes, the
Japanese gteel industry have consented
to take only 6 million tonnes of Baila-
dila ore during 1078-79 as against a
quantity of over 8 million tonnes. Last
year, in 1077-78 also, for the same
reason, the Japanese Steel Mills lfted
only 8 million tonnes against the pro-
vision of 8.18 million tonnes but
manual mining was kept going under
my orders by the NNMD.C. at Bailadila
in the hope of an improvement in the
Japanese off-take in 1978-78. As a
result, an all time high stock of 20
lakh tonnes of Balladila ore has ac-
cummulated at the mines and at
Visakhapatnam port as on the ]st of
April, 1878 and further stock-piling
has become a physical impossibility. In
these circumstances, the phasing out
of manual mining operations under-
taken as a temporary measure had
become inescapable. All our efforts to
find other outlets for our iron ore have
not met with any success in view of
an unprecendented world-wide reces-
sion in the Steel industry.

Four Manual Mining contracts have
been in operation in Bailadila for the
last 2/3 years, employing about 7000
workers. ‘These manual mining con-
tracts were planned to be phased out
progressively over a period of 12
months starting from 1st April, 1978
and keeping in view the build up of
production from the new mine at
Bailadila 5. One contract of M/S
Ashok Mining Co., employing about
1,375 workers, came to a close on
31.3-1078. Two other contracts are
coming to a close in August/September,
1978 and the remaining 4ib contract
extends only upto S1st March 19079,
the gquantity to be delivered during
1078-79 under these continuing con-
tracts is as large as 15 lakh tonnes.
As I have explained earlier NMDC al-
ready have a saturation stock of 20
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lakh tonnes and cam hardly accom-
modate a further intake of even §
lakh tonnes. In these circumstances,
there was obviously no possibility of
extending the contract which
was to close on the 31st March 1078,

With the imminent conclusion of
their float ore mining contracts M/S
Ashok Mining Company {ssued re-
trenchment notice to thelr workers in
December, 1977. At this stage, one of
the Unions, the Samyukta Khadan
Mazdoor Sangh Unlon, ralsed an in-
dustrial dispute for withdrawal of the
retrenchment notice by the Contractor
and on 10-2-1878, threatened to resort
to direct action. Subsequently, the
SKMS Union and the Metal & Mines
Workers Union organised relay hunger
sirikes, processions and slogan shout-
ing between 10th and 28th March, 1978
at Bailadila. Apart from NMDC's
Union leaderg and office bearers, some
oulside element also seem to have
arrived in Bailadila towards the end
of March, made provocative speeches
and incited workers to resort to
violence.

The Management of the N.M.D.C.
held several meetings with the Union
leaders and the Contractor and the
whole position arising out of the reces-
sion in the Japanese Steel Industry
was explained to them. The Contrac-
tor also offered to provide alternative
temporary employment to about 800
workers in other places. The SKMS
Unjon, however, called for a total strike
from 30th March, 1978 and on the
30th they organised a procession and
the workers were deliberately provoked
to break the police cordon, gate crash
into the administrative building pre-
mises and trespass Into ‘protected’
areas. Willing workers engaged in
loading of wagons were cbstructed and
intimidated on the night of 30th,

On the 31st March, a group of work-
to enter the office
of the General Manager and indulge in
rowdyism and gherao. 31 arrests had
to be made. On the 1st April again,
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there were instances of interference
with the movement of iron ore trains
and the movement of buses carrying
workers to the mines. A violent mob
tried to force entry into the NMDC
Office and when prevented from doing
so indulged in pelting of stones. Tear
gas shells had to be exploded to con-
trol the violent mob.

In the meantime, following persua-
sion by the management and the Con-
tractor, the workers who were actually
affected by the retrenchment had
agreed to accept retrenchment benefits.
Between 15t and 3rd April, 1878, out
of 1375 workers/employees of the Con-
tractor eligible for payment of retrench-
ment benefits, 1327 had already col-
lected their dues and most of them
had left for their homes. However,
some elements appear to have made a
determined bid at this stage to exploit
the situation and instigated other
workers who had not been retrenched
at all, to indulge in arson and violence
as would be evident from the subse-
quent events.

From early morning of 5th April
1978 some Union and outside leaders
incited workers to resort to violence
and to gherao the General Managers
residence. At about 7.30 AM. when
willing workers assembled to proceed
to their work sites, other workers re-
sorted to violence and stone throwing
against them. At about 10.00 AM. a
police party led by the Sub-Divisional
Magistrate, Dantewara, was attacked
with lathis and lethal weapons. The
SDM and 28 other police officers and
men received severe imjuries and one
head-constable, Shri Kamal Singh,
later succumbed to his injuries. There-
after, ap unruly mob of workers ran
{o the residence of the General Mana-
ger of the NM.D.C. and assaulted the
men on duty there. In deflance of the
prohibitory orders under Section 144
Cr.P.C. which had been promulgated
in the area, a mob collected and charg-
ed the police force and captured and
severely manhandled some police per-
sonnel. The police burst 11 tear gas
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shells to disperse the crowd but with-
out success. Eventually. the police had
to fire 21 rounds in self-defence under
the orders of the Magistrate. From the
information received it appears that,
as a result of these incidents, apart
from the 11 fatal cases, a total "of B5
persong, including 29 police personnel,
were injured. 60 persons were hos-
pitalised; including one magistrate, 16
police personnel and 43 workers.

To bring the situation under control
curfew was imposed from 3.00 P.M.
on the S5th April, 1878 for 24 hours
but again, at 8.30 P.M. in the night
some ynruly elements set fire to =
number of hutments in two areas. A
water supply pipeline which was meant
for the workers was also damaged on
the same day.

Curfew has been lifted from 7.00 A.M.
on the 7th April, 1978. The State
Government authorities are maintain-
ing a close watch on the situation.
Section 144 Cr. P.C. is still in force and
no further incidents have been report-
ed for the last 4 or 5 days.

While I have every sympathy with
the workers who have had to move out
from Bailadlla due to the dwindling
manual mining operations and look for
employment in other places, the House
will agree with me that such ups and
downs in the world economy which
have inevitable repercussions on us
should not be allowed to be mischiev-
ously used for narrow purposes in
calloys disregard of the workers in-
terest and lives as appears to have
been done by some elements in Baila-
dila. If Mr. Stephen iz a party to it
then I can only feel ashamed.

SHRI C. M. STEPHEN  (Idukki):
You may feel ashamed; you must.

SHRI BLJU PATNAIK: The situa.
tion needs to be handled with care and
consideration. 1 sincerely hope that
the House would agree with me that
violence would not solve the problem
of unemployment in the iron ore indus-
try thrust upon us by world conditions.

APRIL 11, 1878

Mines (CA) 240

I would like to add that I have
many more informations at my dis-
posal—the manner or brutality how
the police party was attacked, with
their eyes gouged out, and go on. I
do not wish to inform the House of
the ghastly conditions because there
is a High Court judge sitting as a
Commission to inquire into it; T would
not like to say anything which would
prejudice the working of the Commis-
sion.
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SHRI BIJU PATNAIK: Sir, Mr.
Gawal knows very well that I have
been to Balladilla. Some time back
I went there and discussed this matter
with the authorities of the National
Mineral Development Corporation, with
the Union leaders and others. I had
made gtatements from time to time that
because of the world-wide recession
the iron-ore industry going to be in
great difficulties and I cautioned all
these people—the contract workers and
other workers—that there would be
some need for retrenchunent from time
to time because we cannot escape the
wrath of world recession either es-
peclally in the steel industry, as I
have stated in my statement.
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Mr. Gawal talked of poor Adivasis.
Mr. Gawai ghould know that it is not
poor Adivasis who are working there
but poor Orlyas from my State who
are working there, whom I had to
retrench. They took their retrench-
ment benefits and left for home, It is
not they who created the trouble, but
the persons****.

MR. SPEAKER: Mr. Minister, now
that the judicial enguiry is going on...

SHRI BLJU PATNAIK: I agree with
you, Sir, but these are the facts....
(Interruptions).

SHRIMATI PARVATHI KRISHNAN
{Coimbatore): How can you make alle-
gations, when it is under an enquiry?
How can you do that?

SHRI BIJU PATNAIK: One is still
absconding. Such are the leaders. I
would like this House to be convinced
that such are the union leaders who
hide themselves and send ordinary
workers. ... (Interruptions) 1 condemn
such people.... (Interruptions).

SHRIMATI PARVATHI KRISHNAN:
On a point of order, Sir, he cannot
make such allegations in the House..
(Interruptions).

MR. SPEAKER: I am accepting your
point of order, Madam. The Minister
should not refer to any individuals at
this stage, because the matter is under
a judicial enquiry. Particularly, when
you mention, Mr. Minister, it becomes
Very...... You can make a general
statement, but do not name anybody.

I am removing from the record any
reference to any Individual having
incited or taken part in the matter;
that would not form part of the re-
cord. On the other side also, there
should be no insinuation against any-
body, because there is a judiclal en-
quiry.

Mr. Minister, anything further?

SHRI BLJU PATNAIK: I have noth-
ing else to say.

AFRIL ‘11, 1978
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SHRI C. M. STEPHEN: Is that all
over? :

PROF. P. G. MAVALANKAR
(Gandhinagar): He has not replied
fully.

SHRI CHITTA BOSU (Barasat): He
hag not replied.

SHRI BLIU PATNAIK: I have re-
plied to all his points in my state-
ment already. The Speaker has quite
rightly prohibited me from dilating on
this case as a judicial enquiry is going
on. I have myself said that in the
statement also. I do not propose to
make any further statement.

MR. SPEAKER: Mr. Sathe.

SHRI VASANT SATHE
There are two points....
tions).

(Akola):
(Interrup-

SHRI A. K. ROY (Dhanbad): What
precisely was the Minister doing in
that place? The House is interested
to know that and before stating that,
he got infuriated....( Interruptions).

MR. SPEAKER: Your name is .ot
in the list of members in this Calling
Attention. Now Mr. Sathe.

SHRI VASANT SATHE: Two main
questions arise in this Calling Atten-
tion. This whole problem was related
to the question of employing about
7000 persons for manual work, when
you had an idea and a long term con-
tract with Japan, as you say in your
statement, upto 1881. Annually, they
were to take eight million tonens of
iron ore. This was to increase frem
4.9 million tonnes in 1871.72 to elght
million tonnes in 1975768 and upto
1881, If this was a long-term contract
already, in terms of the contract, the
Japanese Government or with whom
you have the contract, were also bound.
When you make a long-term arrange-
ment, employ certain workers, is it
not the moral responsibility of your
Ministry to see that these persons are

ses+Pxpunged ws ordered by the Chair,
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provided for, because you cannot play
with  the employees. Today, you
employ them tomorrow because of a
recession, because the Japanese party
lift up only six million tonnes and do
not Ufft up the remaining balance of
two million tonnes, you throw out your
employees. Next day, the party there
will say: All right, we will lift eight
million tonnes. In that case, you will
call them back, This is playing with
the lives of the people. The contrac-
tors also are bound to discharge cer-
tain responsibilities of finding alternate
employment. After all, what were you
paying them? You are paying them
hardly Rs. 108 per monfh through the
contractors for working 12 hours a
day. ....

SHRI CHITTA BASU: With no other
benefits.

SHRI VASANT SATHE: Yes, with
no other benefits. This was the state
of affairs, This is called sweated
labour by any standards. ....

SHR] BIJU PATNAIK: Started in
1971. You overlook that.

SHRI VASANT SATHE: Yet, you do
not consider. ...... (Interruptions).
You must know that we can both do
it. ....

SHRI BIJU PATNAIK: I do not know
whether you can, but I can,

SHRI VASANT SATHE: I know
what you have don®. You are trigger-
happy, you have used bullets. ....

AN HON. MEMBER: ..which you
never used?

SHRI VASANT SATHE: This was
brought to the notice of the hon.
Minister as far back as December and
the leaders from the Union came to
meet him and they also called on the
Prime Minister and brought to his
notice that some arrangements must
be made. When in 1878 the first con-
traet was to be over, some arange-
ments, some alternate arrangements
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ought to have been made for these
1376 employees. Instead of doing that,
what does the Minister tell them? He
is alleged to have said—the response
of the central leaders apart from not
belng helpful—this is what Mr. Patnaik
is reported to have said, ‘Do what you
like. My problem is to retrench a lakh
of people all- over the country....

SHRI BIJU PATNAIK: Who said
that?

SHRI VASANT SATHE: ....in the
mining industry. This is what was
reported. But what is the promise of
this Janata Government? One million
people will be found jobs every year.
But, here, the poorest of the poor
who are already employed in the min-
ing industry are being thrown out of
jobs and you cannot find even tempo-
rarily alternate jobs for them.

Then, what is the allegation? The
most serious parts now are these. 1373,
he says, was the number of employees
and due to his persuasion—please see
page 5, para 10—1327 already collectea
their dues and left for their homes.
So, the balance is only 48. ....

SHRI BLJU PATNAIK: That is right.

SHRI VASANT SATHE: Now, am
you trying to tell this House that 4
employees created such a chaos and
situation that you had to open fire on
them? Because, who were the persons
concerned? The agitated persons—their
number is only 48.

SHRI BIJU PATNAIK: They wete
not.

SHRI VASANT SATHE: He said
‘No, otherg came and instigated’
After all whom could they instigate?
Those who were concerned, those who
were feeling the pinch, those who were
starving and those who were thrown
out. That, “according to you, is only
48, And then the most blasphemous,
it T may say so, and callous statement
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by the hon, Minister is wheq he says
in para 12:

“To bring the situation under
control, curfew was impused from
3 pm. on 5th April, 1678 for 24
hours, but, again at 8.30 p.m, in the
night some unruly elements set fire
to a number of hutments in two
areas.”.

1y is suggested thereby that it was not
the Police who were let loose on the
poor workers because a llead Consl-
able lost his life....

MR. SPEAKER: Now you are com-
ing to that area,

SHRI VASANT SATHE: I vm care
ful. 1 have pot saig a gingle name.

MR. SPEAKER: Even the.Police—
whether they have set fire or nct.

SHRI VASANT SATHE: This is the
allegation in the case,

MR, SPEAKER: The ullegation |is
‘Some unruly elements....’

SHRI VABANT SATHE: ‘That is
their case. But the allegation cf the
employees which is being inquired
into—they have also registered cuses
with the Police—is this, and I sm
making a statement which is already
reported in the Press. I am not pam-
ing anybody. I am not naming Const-
able Mr. X or Constable Mr. Y or
Constable Mr. Z. I am saying, how
ctan you say ag if some third parties
burnt the hutments. Here an indirect
suggestion is being given gg if the other
people themselves burnt the huts of
the employees. | want to know what
is the attitude of the Government?
Rs, 5,000/~ are now being paid to the
family of those who lost their lives.
You do not worry when they are alive
1o gee that they are kept alive. You
just throw a pittance at the family of
the persons who are killed, Last year
in this very area Rajarah Mines—
workers were killed,
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hood to protect their gervices. If this
is the attitude to the working class that
is going to be adopled, 1 know because
instances speak for themselves, 1
would say that preventive action could
have been taken. This dispule could
have been resolved. Their emalu-
ments, livelihood, service could have
been protected. If really an alternate
employment was found [or them or
they had willingly accepted that and
il the workers themselves were gatis-
fled, it i3 wrong to suggest that any-
body could provoke the workers to
clags violence which will lead to such
atrocities. I have recelved n telegram
which says that wives of trade union
leaders have been arresled and are
being held as hostages and are being
ill treated and harassed,

Will the hon, Minister, the Prime
Minister is also here, look into this.
if similar things are being done this
is a matter to be seriously taken note
of. Thiz iz again I would say of no
use in the larger context to I ave g post
martem. Every time this happeps.
Will some agsurance be given Ly the
hon, Minister to prevent all thiz and
he should try to resolve it? There is
no problem that cannot be solved if
You have a proper approach and
geenle have been aproaching in Decem-

r..

MR. SPEAKER: That must include.

SHRI VASANT SATHE: I am not
excluding myself....

MR, SPEAKER: I am mentioning
about the concluding of the dcbate
here,

SHRI VAANT SATHE: T am submiy
ting in all anxiety, will some measure
be taken and mainly of a fesling of
approach? Let there be a feeling in
the people that If they are peacelul,
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there will be no violence on the side
of the Government because the gud
is with the government and not with
the people. I want this assurance and
what is going to be done....

SHRI BIJU PATNAIK: 1 am very
sorry you have permitted him to say
all these things....(Interruptions).

MR. SPEAKER: That is not a mat-
ter of enquiry.

SHRI BIJU PATNAIK: It is 3 mat-
ter of enquiry,

MR. SPEAKER: No, no. (Interrup-
tions).

SHRI BIJU PATNAIK: You have
been a Supreme Court Judge.

MR. SPEAKER: That is why I am
saying.

SHR BIJU PATNAIK: He said:
‘Police have been trigger happy...."

SHRI VASANT SATHE: No: I said:
You are trigger happy.’

MR, SPEAKER: I he has said ‘deli-
berately killed' 1 will remove it.

SHRI BIJU PATNAIK: 1 have rend
the statement. The police parly were
attacked and a constable was killed.
To protect themselves under the orderg
;t the Magistrate they had to cren

re.

SHRI VASANT SATHE: You let
loose the whole (Interruptions).

MR. SPEAKER: I will examine {he
records ang if there iz something 1
will remove that, (Interruptions)**

SHRI VASANT SATHE: Would you
be happy with this?

SHRI BIJU PATNAIK: I em not
‘happy with this,
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SHRI VASANT SATHE: Why do
you defend this? Don't defend it.

SHRI BILJU PATNAIK: I am nrot
happy with your manner of preserta-
tion,

SHRI VASANT SATHE: My fiend
is defending this sort of arson, lont aad
murder by whoever ‘they are. There-
fore. my question is thiz. Will you
take sieps to see that hereafter at least
in your Ministry in the Mines, ruch
instances will not take place? Will
vou see that employees ure noti thrown
out of their jobs like this and suth
conditions will not arise? Will he

assure ug on this point?

SHRI BIJU PATNAIK: Mr. Sathe
you have asked for it and nuvw ¥ou
must be at the receiving erd. In 1471
—1 have said this eurlier—Mr, Sathe
and his Government headed by Mrs.
Indiry Gandhi, were ben{ upon having
mechanisalion. They wanted machi-
nes instead of man-power. (Interrup-
tions) Listen to it carefully, my friend
This work could have heen done by
hand but they introduceg machines.
Hundred crores have been invested, of
this nation’s money, on machines. And
machinez are ready. They are work-
ing. In the meantime the world steel-
industry came to a collapse, And in
the last whole year, Mr. Sathe, mot
by your asking, not by any labour
unions’ asking, I haq deliberstely al-
lowed these men to continue with the
work so that today 2 million fonnes of
iron ore i3 stocked at Bailadilla in the
rail head. in the port and rverywhere.
The total stock today of iron ore in all
the ports and at the rail heads held by
the MMTC is more than & million
tonnes. Please listen to fact Mr.
Sathe,

SHR1 VASANT SATHE: You cannot
use their ore inside,

SHRI BIJU PATNAIK: Naturally
you cannot just burn them inside with
the furnaces. You may be a magi-
cian Mr, Sathe! And he talks of us

[— e

****Expunged us ordered by the Chair.
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being trigger-happy. Well, Mr. Sathe
must understand what I gaid. 1 made
a polite statement. 1 sald, the world
steel industry has virtually collapsed.
There is a 35 per cent reéduction in
Japan. There is a 25 per cent reduc-
tion in the Enropean countries, Please
licten to that....

SHRI C. M. STEPHEN: Whul have
you got to gay in reply to his question?

SHR] BLJU PATNAIK: These irsi-
nuations by Mr. Sathe is suomething
which I strongly repuidiate. Here is
a case where 1 warned them, I told
them. this is bound to come, you moke
arrangemenets, it is not possible for
Government to provide you with jobs.
Governmeny cannot provide employ-
ment. With the world production
having come down in the iron ore
industry Government has to provide
work to crores of people in the count-
ryside. So, these people gan break
stoneg gomewhere. They can do some
other work somewhere. They are not
even hand-operators, they oie hand
workers. So, it is not a question cf
7.000 workerg being collected there
and doing the work there. It is not
possible. Some had gone from Gan-
jam district of Orissa, some 600 of
them. There Is not one adivasi
among these, There is not one adi-
vasi of that district and of that area,
who are wounded, who are killed, or
anything like that. This was not in-
stigaleq by people who were retrenc-
hed, This was instigated by the union
leaders who wanted {o force the other
people. [ do not want to say more.
That gentl an is at ding  till
now; he is such p here after having
teen that the people are killed! Sir,
1 do npot wish to say anything more

ag you have directed and quite
correctly,. A High Court judge
is8 going into it and I do

not wish to adq anything more. But
the world condition ig such every-
where, not only here, In Orissa, In
Bihar and In Mysore (Karnataka)
there Ig bound to be some retrench
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ment. (Interruptions). Listen to me.
I am not ylelding,

SHRI VASANT SATHE; Deon't
yield. I gay that a six year old boy
by name, Shri Maya Ram was shol
dead on the spot. Was he trying to be
violent? I would like to know that.

SHRI BLJU PATNAIK: I have no
such information,

SHRI VASANT SATHE: [ am giving
you the information—the name,

SHRI BIJU PATNAIK: All this will
have to be gone into by the Judge.
So, 1 do not wish to say anything at
this stage. (Interruptions) Your for-
mer Government used to shoot down
many in Delhi. You did not bother
about it. Let the High Court judge
look into thls. We do not break the
laws, we do not denigrate the judiclary
as Mr, Sathe and his Goverament had
done We will not do so. (Interrup-
tions) My lips are sealed. So also
the Government’'s, The high court
judge is sitting over it. I will rot say
any more on this. That is the end of
it. (Interruptions)

SHRI VASANT SATHE: What ig his
reply, Sir?

MR. SPEAKER: He zays he has 1.0
further reply to give as there is a
judicial enquiry.

SHRI BIJU PATNAIK: I will not go
into thig as it is now within the juris-
diction of the High Court judge.

SHRI VASANT SATHE: I have ask-
ed him as to what measures he is going
to take to ensure that in future such
contingencies of retrenchment and
hardships to employeeg will not arise.
What are you golng to do about it?

SHRI BLIU PATNAIK: Retrench-
ment in the iron ore industry is bound
to take place and such men who are
working a3 temporary labour will find
work elsewhere,

MR, SPEAKER: Mr. Ram Kishan
He is not here. Bhri Yamuna Prasad
Shastrl. .
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st wper sweve evelt () -
wrfra werw W, & ww ¥ oger
sy frdww wem fr dfs o ¥R
Y, WEqWRW &7 Arwer §, YWiOU
AR Ay wfir aw fegy arg ofta
wrT sl A & o qween faan,
Tt g fr 3w awresw ¥ et wY
ware T g wFar § 1 ofvd ag s
wora ¥ 5 agr wiizarfed? o o Y
wff | ag AR A== WA ¥
I9 TE 971 I gEAY A Afen
frar a1 ag Fey v av fe s
TR &, FaTA 7 g IO § Fraww
o T &, TAfAg By FH BT wrHe
Tor &1 oo wF wred w1 A ¢
f& = % amRa & gATT qw T
werw A gur & e g e e
|1 T I ITANT A FT TR | AL
oyt & w1 FerEw ™ Aifaaw =
o =t g & wafs ooy K G2
¥ aw F 110 g 2 o e
§ 210 #if7gy o7 w1 amEw €1 @
81 e ot g wga 2 e g T
WA AT AT 98T ¥, T wH
T Y §, Tt g waEr oty
RamiieT ¥ wraw ¥ gNA 0% a1 T
wE arT gy &) o g A fafd
# fowogw o7 &@ T T aw o A
71 a7 T 7t 97 oF et & @i
A B WTAWET B WA WA
WYY WA W7 T qg 9T fRat
g @ wrwr v # wrAwwar o
#RiY | ager TEH qgt I TF AT
@iz T & fag Tl 1 TW AT
& ¥ woere vy foram a7 Wit i

Wt o fir ¥y iz Wy ¥ fag SR
firar arg e doftw qeerc ¥ Fowd
wff A W e s g W
el wff W oawd 81 wrc g @

arrar & ot sragdt oY ol Y vt
uw A% Wy o7 @ ¥ fiv o w3 N

o wTw gF A @ fex M ¥

o et | Y 7w o o
& for Fumifter & oY Y g A R
wY Mifaat & o fean @ ar ot g
At wagdt w1 g7 gar o @ a1 fr
Remdrer & gt 9% fwaw @ AW
T T feew SO AT T, TR
are & o ai Y w7 g,k A
kW 0 26 wE &1 Afww e
WO S TRy w7 Aty w4y §
a1 & v@ gvavw # §9 W wg A,
A g @t wEn g g e wd
s ¥ Frrafer =) g€ 12 7 3w do-
AT aw gur 1w A e ot
dare Y fwar W &1 & @ ww
# g o wex wge wmga g B
T T ww WIRA O QAT /AT oY
Tpfegds faare fer g @ og
o ge fareTeE W W § 9 AR
Rt | W T qZAT 47 g IR W
arft # T FT T vy wifge | K
wer g § % o gl e
wER FETAT AT A1 qg Aww T Wit )
ot qi¥ fe7 gy T ot AE
& ST %y femrd svay man 9y, S€ '
walt ot ¥ sy 41 wfw wgawA §
aHH ¥ O qg FTW G Fr oA
xafed I8 RAgU o1 W EW F oy
g 500 sl Y fwarg & W wan
dardfrar & wrnt ® faw ag ag wer
o7 &waT fR X 1375 &9 %1 g A1
v & 3@ faees § Afew 2 fET
T, oy W A F sfafifa sew
wray | o wgd & e g s ¥ wystar
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[&ft THAT STETX WIEAT]
darar wrgy § ag afdfeafa & a9
51 wuay Fasdardy gardr & . afay
& geqra waraw w7 w@var e
Aty § % vz & fag @ & sy
“rgat § v AT €1 3ean Afrs
qTeTT A AEH TEA FIA §U WAL
worrar Weft ngrRa i ¥ & A gwe
g %2 % w3 v s w0 A {viv )
w7 7g T® 0¥ frare 74 7

13.00 hrs.

FHT AT 9 7 2 6w e Y
mr gg Tefrar ¥R gTA WA AT W
arz, A1, A sradra SRt ifeat o
A wf, 75 AU TR AT AL} A70a7
 frad 757 137 g, IT® T, TR
7 i, 374 77X gra ¥ wr§ WO WY
A1 20 TT R RAEA 10FFF TN
#t M ey &, < vy wrATE A
# = w7 wiff, I9F7 warmfrs a0
F21 T AT, THA IF FT WAATE S8 407
gt aadft &7 wafae sar wft WY o
WA 7 FAT AFZLE T, 1375 AT
fg= gu &, wren, et & v awmi
¥ yage w1 fdw g, wiv fraan
1979 # WX f@a gF.......

MR, SPEAKER; Mr. Shastri I have
been ringing the bell for a long time.

SHRI Y. P. SHASTRI: Sir, | had
said at the outset that I will be taking
more time. I will only take a few
minutes,

MR. SPEAKER: Please conclude
now. There is other important work.

s TqA s avewt ; v, #
qg 98 1T § 6 w1 o gagci o #19
N 6 e w9 w0 ? wET e
ATt T W7 X WAL 7 Iy
frfeva w & wor forerar wifgd o
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fradr e o1 v w1 47 8,000
%o @z Wy 7 fa@r, 5,000 %o
a0 THo ¥lo o ¥ firaT WYT 1,000
%o 3WATT ¥ frar | ag wTE A war
7Y & 1 56T w1 T vy Py
2, o ww wfwrre & v aem)
gafad & Frgm wad waFT & wror
AT ZAFT W a7E W qfT 5T o,
XA TG A1 afear qrars o, %41 ITHT
A O XA B STAEAT WG FE 7
R1T Afefwas gaaaa<r faoer g1 @i,
IfF wifeandt Fm #, Aty o §,
LA 2R A Gt ko (RCICIRER L)
8, @A W H 1961 W, 1966 H
FTTAYT H 97 A= d 7 A 24 3,
q27 1L A 2T F (A% A4 wrAw 1w
& At | w@faq frora o @1 8%
¥ 3% qr wmT 7g & qfem wfe-
F1fi &Y, gy, €Y. o ®iT FwEy
%1 frafam = & amgT w61 aoify
foromer e g1 7% 7

SHRI BIJU PATNAIK: Shei Yamung
Prasad Shastrj hag become unduly
exicited. If my resigning from this
Minisiry and Shri Yamuna Prasad
Shastri's taking over the Ministry will
give them employment, I am prepared
to resign today. Let him say that.
(Interruptions).

Listen to me now patiently, Please
sit down.

SHRI VASANT SATHE: His party
Member 15 asking him and he says ‘sit
down'. 8ir, it is a breach of privilege,
direct breach of privilege,

SHRI BIJU PATNAIK: 1 can tell
anything to our own party-men,. ...,
(Interruptions).

Mr. Shestr’s anguish“} fully share
He Ig my honoured friend and I can
take some liberty with him. .., (Inter-
ruptions)
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SHRI C, M. STEPHEN: This s &
‘House of Parliament......

AN HON, MEMBER: This is not

" SHR] C. M, STEPHEN: The behavi-
our of a Minister is not fo be guided
by his personal relationship with a
Member. The Maister must address
Members with proper dignity.

SHR1 BIJU PATNAIK: When Mem-
bers on the other side got up and
howled then it was not improper.
(Interruptions),
»

st fere s awe (wgET) ¢
WA g, GIEl By ASTH wT W
&Y WTTET §, Helt WEYET %7 w1 § T
B W) R weEr w AR e
sUalfrrfagagids § 7

SHRI BLJU PATNAIK: I am reply-
ing to Shastrijls question. Shastrijl
please listen carefully. ] have sald in
my statement about this. 1 do not
know whether Shastriji heard my
statement carefully. This gituation
needs to be handled with care and
consideration. I have sald thig be-
cause of the posilion in the world as
such and as I appealed io the House
and they would agree with me, the
violence will not solve the problem of
unemployment, as unemployment in
the Tron and Steel Industry has been
thrust upon us by world conditions, ..,

AN HON MEMBER: How many
times, ...7 4

SHRI BIJU PATNAIK: T do not

know why Mr. Stephen seems to be

on my making statements

Wwhich are likely to prejudice the jud-
£eg as also the Government,

‘MR. SPREAKER; Don't get Incited?

SHRI BIJU PATNAIK: 1 do not
have blood pressure. You all stem to
Dave it Jt §; not possible for this
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to fulfil itg requirements. 1f I have te
take the Bailadila ore, then thousands
would be thrown out of employment
there. For this purpose, it is special-
ly designed, the rallway line was cons-
tructed, outer harbour was built at a
cost of Rs. 110 crores only for export
to Japan. 1 do not wish to say many
more things because I cannot commit
anything in this House. I have asked
them and they are coming. Mr.
Tanabe, Executive Vice-President and
Mr, Imai ‘General Manager of Nippon
Steel Corporation of Japan, who are
the buyers of this item, are coming to
tee me in another 15 days. I know
their problems and they aslso know our
problems, because if something can be
sorted out whereby an increased off-
take can take place so that the work:
ers' employment canat least be con~
tinued for some time, that would be
g relief. Mr. Shastri talked of mini-
steel. ... (Interruptions).

AN HON. MEMBER: He mentioned
about mini-steel plant.

SHRI BIJU PATNAIK: He talked of
mini-sieel plants, Mini-steel plants
do not use iron ore, They onyl use
steel gerap. And the so-called pellet
plants also....(Interruptions).

ot @ v avelt : vrres Wi
Ty A o Py T ok A
TTMZE ¥, oy ey o |

ot Wty vTwTee @ wo Wi ¥
WY wwar § ¥ v wetw ¥ v B,
wAT e camege & mft
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ai.mnnrl.v he hIhd n,bout poﬂoﬂsr
tion plant. A pelletisation plant em.
ploys about 200 people, but it takeg five
years to build this project. These are
not immediate golutions, I am trying
for an immediate solution. I have
offered and I have told the contractor
t0 use at least 800 men on temporary
work gomewhere, But I do pot wish
‘1o say anything more about the vio-
lence because you will throw it out of
record. But the violence wag sponsor-
ed. By whom? Let the judge find
out. The question here is, can I gua-
rantee to this House, can I oassure this
House that with the dwindling pur-
chaseg by the outside world, 1 will still
continue to mine the tonnage that is
meant for export? The answer is ‘no’
however unpleasant it may be, the
answer still ls 'no’, These men came
for ordinary work, these are contract
labourers and thesg are not the perma-
nent labourers of NMDC or the Minis-
try who are working in the various
mineg and who have been there for
Yyears. These are contract lzbourers
taken for the last two, three years for
temporarily making up till the
machines are ready—Mr, Sathe'’s
machines—the machines and the
Frankkensteing are Teady now. Let
Mr, Sathe suggest, let Mr. Stephen
suggest, do I stop these hundred c-ore
machines in  operation? Do I slock-
pile another two million tor.nes all
over the country which will increase
the logs of NMDC by another five or
ten crores? Tet him give me the
answer because stock-piling these
things, interest charges, fransport and
re-transport, gll these wlll ©ost crores
of rupees. Let Mr. Sathe glve me the
direction. let the House give me the
direction, I shal] carry it out. But In
the ahsence of that, I am dcing my
best fo see whather the export can
increase within 5 foreseeable time and
till such time because of the inechani-
sation intreduceq by the previous
Government which ig now enming to
roost, some people will have tn go out
of emplyment ang in this industry this
cannot be helped,
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SHRI A. K. ROY. (Dhanbad); The
Mlniﬂarto:hbourhllﬂlwww
side. He should intervene. It is an
alarming statement that there will be
retrenchment,

@t @ ow W (v
T w@rﬂ Wit wEv & s i
worm T § fe &9 wee argi
A W 3F 31-3-78 WY TR
& a1, fam & sfomrens 1375
wfasl %1 17 & war ¢ frar @y
W ¥ wamar 31 3% wrer fame,
1978 FY wiv wa 3w7T 31 WH, 1979
AT AR £ )

FOUIT ¥ 9 & §t 77 e
o7 fir. At TC AT EET ¥ wewta AT
7,000 5f7& w1y e v} &, &1 drar
T T F WM | O ATE ACHTT A
qrer E fe gw 3w # Fore Amt w
T &, o g7l avE T AAETE
g & amrae fs 97 @@ ¥ 7,000
AT AT Y Ay 8, w7 owrd
sriardl aff %Y\ oz wrafes § fr
TET TC A A KET T 77 §, a1 AT
TR AT P, I § awam W oEY
g1 T Al aew & ey X
W1 ag wfgegr  fr aras & g 9
% arer g1 i€ wf) gur 4, e
¥ WTO I 9T AT AT 98 | T
areg @ 431w € fa @ S s
v & fao oot TR fzome
& |
1314 hrs,

[Mg. DEPUTY SPrEAKER in the Chair}

w1 w1 wga yargh fy vy sfmel
N wrdardy ¥ omvers gfew ¥ fedt
ureit w1 9 e Qv ok, fow &
s ofew w dww-fedw o wga
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| wenniierd wolt oft ? tu o
¥ urg wrfige v § fe o gfaw &
wwiare o, ot sudr qpe gfee T e
areft A ar wrw i gEr W)

& & qurar xeft ¥ urw vk o,
wYe-afgaret awr wrrd gy safiet ot
Al wer ok | W Ty e 9t e
whardr v ot g & Wi § wmr
am &, fam ¥ 33 &1 qmare 937 a1 Gl
T gRe? WY e
g & fie o e fr af §, e
wfrsfeal qra wed ag w awrd
¥ fag & o qw Zfew fed €1

wd g A g € e & am 3%
T FIH T A ¥ | |7 3F 0 w1
w@ ar safRdl vy wTw 3 47 I
wrfies TORTC &7 7Y § 7 gATC Wi
£ fe gu wa-ad 3w & TaTe ATw dwTC
awi & wm & 1 a1 9w F
formar g1 sqfeal Y wavar Y Tfgn
W g § oam q¢ Wi gy e
oY dwre 2t m & av e A £
Kommar g ¥@ daoere s e d
| oYt & e et 1 o afk
7 % 73 wrarET ¥ frar anar fe o
w' ¥ fear s it 1370 WA@Y
¥ Pror v ¥ fiar @Y gF W
FY WZAT TTHA T WTET | FCETC R ACH
sy ifem
IT ® w1 A § owd, 9g T
FTHTT ¥ K997 § QT 9¢ GA&F
safi B 1 3X 61 Fu.fre Tt
TC | 0¥ TfOTET & G TEHTC 47 AT
ar Zor Al &1 xw seenfier WY
TRy gr & wwwan § e o wir
Hmam sTe & fe rwee @
&Y 7x ot W ey Tore g @
It ¥ AT {ar ¥ @) Suw fag
€ a O g fer o wfygo
dar e st iy ofr A gy R femy

wraen wa-yfew 8, % ¢@ qe ofiw ®
FRA YT ¥ o WA g
foe o wore Y A wiew T 7 ¢
o wrea g 3w 3 Wl ) e Wy
it 2 o § wiv S-ov O ff ¥
¥ § Wiv FEd e W far w@e
smran grar & ¥ ¥ wfolt & oo 9w
) wad W F TqunT K T am
X &1 & Au Fryew § fo 0 wfies
¥ yfow SoEA goT § 99 &7 g
det i # Ivum X, 99 W vl
S8 IR ¥ Ot iH 4G O aFar ¥
TG F WTEE | (H A AW IW FAWA
&7 ST 3 WA FTHAA FY TETT
TR &

SHRI BIJU PATNAIK; 1 have al-
ready answered these questions. These
are contractors’ labour who were
employed for short temporary period.
There are thousands and thousands of
contract labour working around Delhi.
Does anybody guarantee their employ-
ment? Tears have been shed by
some members that some 1000 or 2000
or 5000 contract labour are likely to
go unemployed. They are on the
spot. 1 have no doubt they will get
employment in the countryside. They
will be making roads, breaking stones,
etc. With the policy of the Janata
Government, there will be enough
work in the villages for them when
they go back. They are purely cont-
ract labour, They are only taken for
a temporary purpose. Their main
work is loading, cutting, stome break-
ing, iron ore breaking, etc. This type
of work they will no doubt get in the
countryside, There ig nothing to get
g0 excited about. Therefore, I said
this was motivated and the firing took
place. I do not wish to say more.
Let the High Court judge decide who
wag guilty. Law and order is a State
subject and I do mot wish to go into
it.

SHRI VASANT SATHE: Normally
the contractors employed them in
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other places also. That should have
been done. :

SHRI BIJU PATNAIK: 1 have no
doubt that the same contractors will
employ them somewhere or other
contractors would employ them.
Every day around Delhi we. asee
thousands of workers—women and

little children also. That does not
evoke smy sympathy because they do
not belong to any union. All this
noise is because of the*** union. It is
their policy to create violence and
make public statements. All those
wil] come before the judge. “These
workers do not mater; we know that
these temporary workers camnmot be
continued. but it is our policy to
create violence and bring the govern-
ment into disrepute.” All the state-
ments have come. I do not wish to
say more; let the Judge take all
things into account.

SHRIMATI PARVATHI KRISH-
NAN: He again ends on that not that
union leaders are responsible, when
Mr. Sathe has said that it is not the
union leaders. When the judicial
inquiry is there, why should he say
it again?

SHRI BIJU PATNAIK: I have not
eaid it against any individual

SHRIMATI PARVATHI KRISH-
NAN: He cannot say about the Union
like that.

13.19 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SeconNp REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I beg to present
the second Report of the Committee
on Public Undertakings on Central
Inland Water Transport Corporation
—Reckless and Fraudulent Sale of
numerous vessels.
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MR. DEPUTY SPEAKER: Matters
under Rule 877. - _

1320 hre
MATTERS UNDER RULE 3T

(i) SurpLY Or BENZENE IN HINDUS-
TAN STEEL PLANTS M/s, SYNTHE-
TICS AND CHEMICALS L,
BARETLLY,

SHRI SURENDRA BIKRAM (Shah-
jahanpur): Mr. Deputy Speaker, Sir,
I have given the notice under Rule
377 regarding payment of unpaid dues
to Government of India's Hindustan
Steel Plants in respect of excess Ben-
zene Yyeceived by Messers. Synthe-
tics & Chemicals Limited, Bareilly.

Varioug plants of Messers. Hindus-
tan Steel Limited have been suplying
Benzene to Messers. Synthetics &
Chemicals Limited for the last more
than 14 years. In many tankwagons
the factory received excess Benzene
which was acknowledged by Synthe-
tics & Chemicals Ltd, to Hindustan
Steel Limited but al] the payments
for all this excess quantity of benzene
received every month were not made
by the consumer Company. The
Minister for Steel & Mines should
make full enquiries and in case still
there are amounts unpaid by the
consuming industry, the Company be
asked to immediately pay the entire
dues with interest and penalty. The
dueg are expected to be several lakhs
of rupees. A thorough enquiry by
competent persons in respect of all
tankwagons right from the beginning
will have to be made at Bareilly and
at Hindustan Steel Plants to be doub-
ly sure. Sir, this j5 g very serious
matter,

(i) REPORTED BACKING OF gEVEN

EMPLOYEES OF GANDHI DARSHAN

SHRI VASANT SATHE (Akola):
Sir, I may be permitted to raise the
following issue of urgent public
importance undey Rule 377, and 1
hope that the Government will come
out with a statement in response to
this,

*¢* Expunged as ordered by

the Chair.



